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CENTRAL AUMINISTRAT IVE TR IBUNAL
PRINCIPAL BENCH
NEW DELHI |

C.C.P. ND.253/93 in
0.A. NO. 997/88

New Belhi this the 10th day of January, 1994, -
CORAM 3

THE HON'BLE MR. JUQTIEE V. 8. NALTNATH CHA IRMAN
THE HON'BLE MR. S. R. ADIGE, MEMBER \A)

Resham Singh,

Ex-Confdl., Asstt.,

Hd.Urs. Office, Northern Ralluay,

Baroda House, New Delhi, :

Now working as : Oy. Manager/Confdl.,

Indian Railway Construction =
Co. Ltd. {(IRCON), N \\
Palika Bhawan, Sector XIII, :

ReKsPuram, New Delhi-66, P Petitionser

By Advocate Shri.V. P, Kohli
Versus
Shri Masih-Uz=Zaman,
General Manager, ' ‘
Northern Railway,’

Baroda House, New Delhi. coe Respondent

By Advocate Shri B. K. Aggarual

o ORDER (ORAL)
- {
Hon'ble Mr. Justice V. S. Malimath —

The orders having since bszn made,‘thglpayment
is required to be made. For that purpose, learned
counsél for ths respondents sought_Four weesks' time.
In the circumstances, we dispose of these proceadings
Lith the direction that the amount due as per the
orders, shall be.ﬁaid to ths petitioner-uithin one
month from this date, failing which it shall be paid
with interest at the rate of 12 per cent from this -
date-till the date of éctual pa;ment. With these

derCtIOHS, these proceedings are droppsed.
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( 5. R. Ad/ | (V. S. Malimath )
Member (&) Chairman



